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[To be published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii)] 

Government of India 
Ministry of Finance 

Department of Revenue 
Central Board of Direct Taxes 

Notification 
New Delhi, the·Uwlecember, 2014 

S.O (E).- In exercise of the powers conferred by clause (46) of section 10 of the 
Income-tax Act, 1961 (43 of 1961), the Central Government hereby notifies for the purposes 
of the said clause, the Bureau of Indian Standards set up by the Bureau of Indian Standards 
Act, 1986 (63 of 1986) in respect of the following specified income arising to that Bureau, 
namely:-

(i) certification fee; 
(ii) sale of standards, provided there is no profit involved; 
(iii) income from interest; 

2. This notification shall be deemed to have been applied for the assessment years 2012-
13, 2013-14, 2014-15 and shall be applicable for the assessment years 2015-16 to 2016-17. 

3. The notification shall be subject to the following conditions, that -

To 

(a) the Bureau of Indian Standards should not engage in any commercial activity; 
(b) the activities and the nature of the specified income of the Bureau of Indian 

Standards remain unchanged throughout the financial year; and 
(c) the Bureau of Indian Standards files return of income in accordance with the 

provision of clause (g) of sub section (4C) section 139 of the said Act. 

(Notification No. 8 8 /2014 (F. No.196/27 /2012-IT A.1) 

The Manager, 
Government of India Press, 
Ring Road, Mayapuri Industrial Press, 
Near Rajouri Garden, New Delhi. 

Director to the Govt. of India 
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